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s/ ORDER

Per., Dr. Arjun Lal Saini, Accountant Member:

Captioned appeal filed by the assessee, pertaining to Assessment
Year (AY) 2008-09, is directed against the order under section 250 of the
Income Tax Act, 1961 (hereinafter referred to as “the Act”) passed by the
National Faceless Appeal Centre (NFAC), Delhi, dated 22.10.2024, which
in turn arises out of a penalty order passed by the Assessing Officer, u/s

271(1)(c) of the Act, dated 25.07.2016.

2. At the outset, Learned Counsel, appearing on behalf of the assessee, has

stated that the assessee wants to withdraw the present appeal because
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Ld.CIT(A) has set -aside quantum assessment passed u/s 144 r.w.s. 147 of
the Act, to the file of assessing officer. The Ld. Senior Departmental
Representative for the revenue did not raise any objection, if the Bench

permits the assessee to withdraw the present appeal.

3. Considering the request of the 1d. Counsel for the assessee, the appeal

of assessee, 1s dismissed, as withdrawn.

4. In the result, this appeal of the assessee is dismissed as withdrawn.

Order pronounced in the open court on 18™August, 2025.
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